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(b) A Financial Creditor is to file an Application under section 7 of the Code for

initiation of CIRP against the Corporate Debtor. The "Default,,as deflned under

section 3(12) has also been established by the NBFc/petitioner. Even the Debtor

had not objected that there was a non-payment of Debt, rather remained silent

throughout. The Petitioner has placed on record the Sanction Letter and other

evidences to corroborate that the debt was duly acknowledged by the

RespondenvDebtor. The petitioner has also proposed the name of the IRp. As a

result, prima facie the requirements of The Code appears to have been completed

by the Petitioner.

(c) On Admission of the petition the provisions of Section 14 shall apply and the

Moratorium shall commence henceforth w.e.f. the date of Order prohibiting

institution of any Suit before a Court of Law, transferring/encumbering any of the
assets of the Debtor etc. However, the supply of essential goods to the Debtor

shall not be terminated during Moratorium period. It shall be effective till
completion of the Insolvency Resolution process or till the approval of the
Insolvency Resolution plan under section 13 of The Code.

(d) l4r. Devendra Padamchand Jain, Email ID :- devendradjain@hotmail.com, Address

A-43, PRIMA PLAZA, OPP. DLA ScHooL, BoDAKDEV, AHpIEDABAD, State.GujaTat

is appotnted IRp. The IRp so appointed shafi take the step of public

Announcement as prescribed under section 13 of The Code.

L That the IRP shall perform the duties as assigned under section 1g of The Code

and inform the progress of the Resolution plan as well a Compliance Report to this
Bench within 30 days time.

9 The Petition is "Admitted". The commencement of the Corporate Insolvency

Resolution Process is

Bhas Pantula Mohan M.K. Shrawat
Member (Judicial)Itlember (Judicial)
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pronounced and effective from the date of this Order.
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